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- : Advocate.
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QEQEE&EEI
(Delivered by Hon'ble Shri T, S .Oberoi),

Heard the learned counsel for both the parties,
The learned counsel for the respondents has placed on
record a note dated 27th February,l990, from Shri N.C.Ray,
Deputy Commissionér(Admn.) Saleé Tax, New Delhi, to the
effect that the applicant as well as certain other persdns,
who could not be communicated the date and time of
interview, held on 7th February,l99q, as earlier fixed,
have now been called‘on 5£h Maréh 1990 at 3,00 P.M. to
appear for interview, and that the pifsons earlier left
out as well as'the applicant anglgzhézé are‘to be.now
interviewed on 5th instant, for the post in question.
2. In view of the. above position as put-fortn by thé,
learned counsel for the respondents and as also evident
from the note, filed by the learned counsel for the |
respondents, the learﬁed céunsel for the applicant does

not press the present OA.

NCH Keeping in view the aforesaid position, the QA is

disposed of, as having become unnecessary, with no order
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as to costs,
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